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frRTent 9%, Tag g faeet A71e Ua Har w7 HAAEet, 2017 H AR SLOrh w7 & ou Aeteied = e
AT g, AT -

1. (1) = H=AT &1 fEeett "71er ua &7 w7 (G "gerrae) Fammaet, 2024 #2130 |
(2)  =A AT H AT IuEtaa & fEr, T e aeraT § oae Wt i At & v g |

2. et 7T Ua "ar e Faemast!, 2017 (T 39 HAH % €9 § 9304q) & Fa97 36 F a9
(3) H “T=AT AT G eTea7T % THT “eTT 74 F S(quia” A=Al 3T e I s eqroq o ST

3. 19997, 2024 A3 Faw F ffaw 46 9 -
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4.

(F) T () T TATG AL TqH & AT 3T ST,

(@) THEY TiqE | “Ig o SUSTHd § oh--aht 39T #” 9Teal & 1 9¥ “oNT I8 df Suated g -t
T/ 9rsat a7 Staedrioa BT sosm;

1 9a9T, 2024 & I a1 & 79 47 % wanq Hetortaa Faw &1 siaearaa T s, -

“47%F. IT HTHA H FT ST AT FA F (70 GHT HHT STGT TR T 6 oI i ST FTAT Tuterd g, -
o 47 7 siafae Bl ama & g gu o stet Faw 46 & [fde diss 0 9t =1fwr, S awT 9 &t
ITLTT (3) AT STTT (4) F Aad L FT HGTT FeeA o forw Y g, g &meT 31 Fif 34T (3) & 9 (+)
& HAT AT T ST o TorT ouferd g, ag TATATd |71 AT §aT T QA1 o6 I J&TF &l I 7 [afr &
T ot Y sratar & e 3 diees S e )

5.

10.
11.

12.

13.

1 F99Y, 2024 ¥ 3<% AT F a9 66 F 3UFTT (1) § 0T STUHe-77 9Tsai, e 3i¥ 3
& THT “FAUST ATg % ITALAAT A1 & T69 (4 IT IHY gl QTea1 I S :FATAa T ST
3% Mt & 9w 86 & Iufaaw (49) & @< (@) ® “fAad 96 & IU=ad (10) F Ieaiad §” 9Teal,
FTYRT T 3Rt T faerrT T ST |
1 F99Y, 2024 7 3% F=mi & w889 & IUMR=T (1) § “AT &7 747 9Tal 3f¥ 3Rl & THETT “AT
TT 7T4F” 9Teal, 3iahi ¥ T&TT T S TATIUa FoRaT STUAIT |
1 9%, 2024 7 3% a9t F A= 889  3ufa=w (3) H “97 9=y 747 9rsai f¥ i & THTT “AT
#TT 74F” 9Teal, 3ihi ¥ &7 T AT TATIUa FoRAT STUAIT |
I<F AT F 9w 89 # -
(F) IITHTHT (4) F,-
(i) @< (@) ¥, “STAET 70 0 & 19 24qe w2 7T S| g (4F) a1 (49) 31 T+1
% FAIT ATTHT o o0 1T FohAT AT 87 9Teal, FIgehi, iRt ST 77 T AT fohar o,
(i) B (1) ®, ‘ST IUFAIT (4%) T ITIH (49) AT AT 6 Tqaid ara=T  foro gmar Gwar
TAT §, % Hag § Arqfaal & {4 aqsnay” oreal, HgR, i oY A& F AT BHaw
STTUAT,
(iii) T (T.) H, “HI SIEHLT Mo H F g ATAT AT “TTHRIE ST & I el I THTH
B ATST T dieh & A I “TTHN TATer % 1 FF-3< MYt & dATar ge I
AYfd F Yo T BISHL =11 1 Traeriad B so,

(@)  SUMIT (4%F) i< U=y (49) F7 &=ra BT s,

@@ SuEH (5) §, TIEE H, G (F) H I IAYE FL TAT F AATAT o forg 39-Hae
(4F) =T (49) AT AT F AT ATTET KT ITAT THAT ATAT 87 9Tal, FIFHI, SRl S T 7 ey
ERisil

3<% et = e 96 = sufeaw (10) &1 fa=tra R s |

1 F99%, 2024 § I A0 & F97 96@ *F ITFIH (1) H “gTr 73 AT 1T 747 «Ueai AT Al
TITH I “GTT 73 IT 41T 74 IT 91T 74F” 9Teal, 3ehi 3 3T&q<i i Fraeriug B s |

1 Faa7, 2024 & I a9l & a9 121 7 “gm=7 73 A7 91T 74 F FAqd HAaTeAr, ATt
Tsal 3T 3Rl o TATH U< &M 73 AT 4T 74 AT 9T 74% % Fq9q Fwdarigdr, Tarearfa” asai,
IR T 7T T e -ETiu Rt ST |

1 9497, 2024 7 3<% R F Raw 142 ¥ -
(F) Sufe=w (1) *-
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14.

().

(i) @< (F) § “°AT &7 74" a0 ST AT % TAT AT gT 74F” U317, hl AT A7 Fl
e FohaT ST |

(ii) & (@) § “gTeT 74 F” AT ST AT 3 TET “AT 1T 74F 6T ITLAT (3)” 2T11, FHISHI,
Rt ST 7T T e B3 St |

(@)  SUEEH (1) §, “gTT 74 H” 9Tea1 ST il % TATG “AT &7 74% Fit 3TLRT (1)” 97541,
FTIRT, ST AT AAT T FqFTOT 6T ST |

@M SUHEH (2) § AT 9T 74 T ITTT (5) F ST F AT § TATRATY FY, AT 3T
QITIea” 9T&aT, FIFeh! ST ST o TATH I “AT AT 74F il ITATT (8) F G (i) IT €T 74 T ITETT
(5) AT MY 74%F HT ITLTT (9) F G (i) F ST * ATELU |, TATRATT T, AT AT e’
9Teal, FITRT, 3Rl AT AT T TaeATioT B Srrosm |

()  SUEEH (2@) | AT GTT 747 9T5aT 3T HFT F THT “AT G 74F” =31, H1 37T T84T Fl
e FohaT ST |

(F)  SUEH 3 % T 9 Fefeiad Saaas & staearaa Bham s, sraiq-

“(3)  TET T T INTH A5 =T<h TATRATT €T 73 it ITLITT (8) o AT AT &ITT 74 il STLTL
(8) & @< (i) AT HT T AT AT FATRATT &m=T 74 FT ITATIT (8) F (AT AT &TT 74%F Y
ITYTT (9) F T2 (ii) F A9 FATRATY FT, ST AT TR T I8 (AA{EE srafer & v q2m =
FLAT g AT STl Haiad FT<h a7 129 Hit 37em<T (1) # e et Trfer &1 37 ey it S7emT (3)
& SiaTd ST T TS g=AT % 7 57 % fraw g 36 ITemeT (3) F Siaeta sraer F ST g ¥ g8l
T FXAT g, Al a8 TIT SITUHET SIE-03 § UH HaT &l T ATARET Hl T HIT AT
T AT I GAAT 6 Hael § HAATR! HT THTAT Hd O TIT STUHET STeE-05 H =T
ST AT |

(F) IURTH (4) § “gTT 74 F1” U171 AT AT F THTG “IT IT 74F HiT ITUTT (6)” AT, FIFaHI,
et 3T ALY T ST e f3ha STueTT |

() SUREH (5) H “OT 9T 74” 915&1 ST SFT F TAT “AT g 74F” =31, i T AeA7f Hr
ERRDNERED RS

1 qEaY, 2024 & 3 It F 9 163 F wanq Rufeed Faw # siqeafea BT s,
ERICH

“164. 9TT 73 F sTeaiid ST ¥ TS W % ael H €T 128%F F Avaiid FraaTel Hl 98 HLT &
T IR T ord- (1) &I =ATh ST 9T 128 f ITLIT (1) & @< (F) | Sfeataa et ga-r
A7 foreft 99 F |eg § SATST 7 oTRd AT F1 F AT o o0 97 8, a7 a8 | FohU 0 T %
e | IO SHUHET Sreit-03 H 0 T H21IT % AR o6 |12 TATRATT 3 AT AT H7 F7
T 3 g4 AT Ted T% TIF STUHET TaHUa-01 # TAFe((Md &9 § ATaad B HYT qohd]
gl

TS ARE ST 4T 128%F FT ITLUTRT (1) F G (@) AT G (1) § feataa swaert & daer § a7y a7
ITT®d AT IIT 6 TSI o folT 9T 8,7 ag Wi 30 70 &7 o Hag § o0 70§71 o o410 &
AT I AT HT AT & §T ATHTT TIed ¥ TIF SHTUHET THIU-02 § Soaeiaa &9 & saad
HEA HT HhAT & -

Fort o6 TF /T TR0 10 o 3 Heer | HaTT Ao 36 e g1 giorg 918 998 % ey oA

T TSTEeT § TIFT T Fideh ohaT SITUAT

Iy 7g AT IUEtaT g T afe UH 9T R0 U 7 5 Hae | 91T IO SHuadt STereEt-03 F 7reaw

o AT T, a1 IO SHUEer Tahua-02 § aad ®Ed &34 ° 94, Fa9 142 % 9= (29) #
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Torrfafd T SHuadt SemEt-03F &, TH 71 fFu 70 % F "@ay & giog a8 99iP F feg s
FTe Toree § 3<% 9T & TeIT & o7y 36 =9f<h g saas wree o S[rua |

(3).

(5).

(6).

(10).

(11).

STET g 128%F T ITLTT (1) | IfodAterd AT AT FAT AT A< | ATAF € & ToAd TdaTT
T 3T ATTAF T T T FILUT F FT o0l AT AT ARATAT g, I ST 6 ref i+ srfergi=ra farer
T AT THH TG Fad Ih GAAT AT FAT AT AT | AT 300 TT FT AT Q07 1090 F HIT F THT of
Y= (1) 37 IUFIH (2) F AL FIS AAET T AT ST T |

STgT &TT 128% #iT 394 (1) § Seafaa T=T a1 F99 A7 ey § AfOF 7 T I® g7 §
steafem srafar & forw i sifors =0 7 3<% gy & seafea safar & for safer & oo s i =i
T gfeaford g, S<6 ITem=T  srefi srfagi=ra fafer =1 a7 <09 0@ Faer 36 gaAT1 AT FA9 T A<
H AT o T T T Ot 19T o6 T o TET o SUIH (1) AT ITAIH (2) F T e wree
[ERISIREER Il

Y= (1) AT IUAIH (2) F Tl HaT WL A T T, ST T 73 % STeaqeia TATIEATT g=T
IqT AT T AT F [AarereT § T2 T | & I L 7 =TT ST 91T 16 il ITLT (5) AT ITLT
(6) F ATEL | HIT gl &, AT TG T FAIT |

Fle SATh ST STLTT (1) AT ITATT (2) F AL FIT AAGT FIEA HLAT ATZaTl g T 128F 6T
STYTT (1) % ey AfeRg=ra At & A |18 &t srater & Fae var # aar g

Forat T STRT &=T 128%F il ITLTT (1) % Tgo TiqH H Mg ATHAT H FlT AEaT IO S{uaer
THAUA-02 H T2 TFIT AT 8, ST SMAGH &l BT F o (o0 FHT-HTHT 7T 73 F Feqvid Ve
T HT QAT I g0 G ATAFHTL F AT hl HLAAT 6l G & g AT 2T |

ITETT (1) IT ITLTIT (2) F AvaqiTd A=A, Tg T F2A o o0 FoF sreras &mT 128 + Haaai
H T AT QT AT FAT 6 AT o [orT ar= &, Farrertd, et srfter Sierenm<r am stfersheor a1
TATAT o THE BIEA il T Ad1er AT e AT, AT AT 21, AT o & q1e7 Faeft Tearast &
AT AT

i STt sreras 7 FaTfRafa srfrer iy 7 srfter wrfarsreor = Gy =T % "wer 1 srfier
7 e 7=t F7 a1o| o & o0 FIS sead wred a1 g fohq STemT (1) 31 ST9rT (2) * ofefiT
TS BT F Al (AT T FTErd TTFERTT FTT AT o [o7T Fl SAQeT ST Al (63T g, ATAEF
SUMFH (1) I7 3w (2) F A sraad & 97 3% aAdier a1 e Jri=err & arae o7 & o
FTe 30 0 U 3raee A7 AT i T TTATS T 3T e feara ATt gt ara+t & forw
ITH AR o ST g1 % TF A1 6 HIqL ATH Tled 92 I a1 A1 e AT % araet & forg
AT<er AT T T TTATS FIT |

STgT FR=T ATEFRET &1 T FrER07 ¢ 3 T Suaet tahiua-01 a1 95 Suael Tadiua-02 §
TR T STaa ATHSE T ST o forT 2Tt & ) iTe eIy 1285 o ST 1T s39TsT AT 9Tied a7 =1
F sTfereaste o forw 9y 98 €, 9 S Ardad & Wie T arie 7 d19 A71g o offaw o stroady
THUA-03 H ST AT A e I Fle GAAT AT FHAT 3T AT Hl AaTs (oh0 ST FT
FFHT AT T HGT |

SARFH (8) & SvavTd FAAT T ATTH I ST I<h GAAT it AT 67 A & ua arg &t @t
A T SHTUHET THAUA-04 | STHT T I 3h AT F AL FIEA HT ThT |

T FH=T ATTFT S0 a7 F Gqce & T3 ATaaa 97T 128 F SATHTL AT i< oTFed o STrereasi
& ToTT 9T 8, 98 9T 128F & T I AT ol T Fieed A HAAT T HT THTIT F2A
forT amaTeT Tee 9% o Shuedt taiuer-05 § SS9 ST T |

UH HTHAT § ST ITAH (10) F Teaiiq g = ATIFRET g0 T97 Sl Tadud-05 § saer
ST T T 2
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(F) =T 128% ¥ ITTT (1) F G (F) # My B =1 97 Foa9 F g9fq go=7 shoadr
TAfUe-01 § wree U U B sraen ¥ day €, w142 F suffey (5) F aqe go shuadt
FATET-07 H ST<9r T T I<H AT AT F3a<or F "aer § qyf=ra srferpdy g S frar st srafera 72t
CARLF

(@) 4TeT 128% F 37U (1) F G (@) a1 g () § [fEy G sreor & w&faa yo= shuadt
THNUA-02 § HTEA 0 0 T SEaT & G |, TAFe(HE adcd e & 90T 2 § giord a1 &l
TELATE LA 3R STTosT |

(12). I FHET ATIFET AEEH 6 I T Gq€ Tal §, G ATIRET I e Tl ATHSL Fd g0
JU SHTUHET TN UA-07 & 39T ST F30T |

(13). (%) U ATHAT | ST I SHUat Tafued-03 § =471 AT 781 i1 T g, aqf=a safrawrdt ganfeaty
TI5 SHUEet Tafiue-01 7 95 SHuadt tafiue-02 & sweree it w6t arie 7 19 gotg #7
Fater & Jiae IU=T (10) F Tefi= sreer ST T |

(@)  UH AEAr § STg T Suedt tafiud-03 # gt Sy i 7 g angtEa stfemrh g stoadt
THNUA-04 § ST * 3 AT HF At & A 712 At a7ty = Aae o1 i e § #3997
TTH Tol 3T § I SHUHEr TaAUA-03 H TAAT o ST g il (11 & =1 A Al AT 6 Haw
IU (10) A7 SUFFHT (12) H reer ST 3T |

TOEIRT — TH ITAAH F FAS (o0 IUFAR (7) F g § [ag qArear §, qaveata srdier a1 e #F

FTTET o ToTT SS9 T TEGA FLA Al (A1 T ST (1) T SATHAT (2) F STwaiid AT & BISA FHLe il

e & FaTater it 39 AT & G (F) T @S (@) F Avaid GHT TS il TUET Fed 7T qEATerd

Tel fRaT ST |

(14). =tz 3ufaaw (13) ¥ RS a7 safe F sfaw aqi=a afawrT F g #rE e ST T8 5T
TAT §, T TATERATT, IO SHUHET THAUA-01 AT TI7 SHTUHET THAUA-02 H A& Fl T 15
THAT STTUAT ST FRAATRT T01 g2 AT SO |

(15). (%) TH 99T H St &7 107 F 37y (1) # ARy awamata & Jfaw o= shuedy madod-
07 & amraer & fawg Fre Ao e Al ol T2 g, 9T 128%F il TR (1) F @< (F) AT @< (M) |
Steafad sraer F fowg srae® gRT B & T2 g o4, T FlE gl 3T 9T 128%F HT IT&mT
(3) F ATHATT TI SHUHLT THHTA-02 H TEIT AR &l I AT Fo7am Srasm)

(@)  UH ATHAT | STEl ST, AT ITTed, AT AT & AT o (o0 ATAE I SAEA T HLed o6 (o0 a9l
F g w1 Shuadt tadfiuer-07  srfier arfeer it Iy 8, afe-

(i) srdter yferERTT F 7g Aor Ty 8 & gt gt F g9 stuedt vadiua-07 § 91, T
orTied, AT AT F AT F forT sreras &l T a4 o GIve &7 f&ar 8, 39 efehia srfeerrdr

Ih SATAEH il T FAd gU 3T IRT 128 & Tefid FEATRN T HHIH FLd g0 AT Tled 98
TIF STUHET THUA-06 H Sraer uTid FT; 7

(ii) srfier sferardy 7 =g fAotr fRar & B =t afesr & g stroedt vadiue-07 & s, =
orTfea, a7 AT F Afereasta % forT straras v et aih ¥ @it A7 a7 8, &y 1285 &t 3udm
(1) & @< (@) a1 G (1) § Shoataa st F fOeg saes g e o e, fs #1281, i
T 1287 il ITATT (3) F FTHATE TIT SATTHST TANUA-02 § TG A FLel & (10 ATTH o
A T2, TH o1 F Tl wreATata Y STust R sraees yo e Shuedt vhue-04 # srfyefir rfaerdy
FIRT LT ST F #f fAfr & 1 Agie s rafer & fiae 97 shugel Tadiua-08 | e 9%
TAFCIAF ®F T TF Fa69 A Har g, o I AT TR F S<F Ar<er o fawg 7 ar
Fre ST aTierer it 8 3T 7 21 7Rt e &7 YA T@dT gl

(16)  UF ATHAT | ST FLETAT | &7 128 Fit ITATT (1) F THAL TLIH F AT FT AT Al ATA TR
TTTLT T HETT FHIAT SAUTET & AT AT STk HaTT 36 TqH H (a8 THA-EHT F I Tgi a1
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STAT 8, Tl TIF SHTUHE THAUe-05 IT IO SHUEe Tafiua-06 H ST $Taer o a1 37 81T
& Srefte =TT AT o AT IAT F aAfAreISH, AR FIE Y, T T AT

(17)  UF ATHAT | ST FEardr & FAfeqor Tiaar & datara BT /i & daer § 37 om=T 128 it 3Temr
(1) ¥ feafea smafer % sremar sv srafer & gafaa /i F wreor sgaror, a7 onfE, a7 a7 it F s
TTfer T FaTr AT srutera g, oY vy T i fFawer g shuady vadtue-05 31 g shoady
THAUA-06 § Ifedatera BT 73T g, sraesh, TATieata, Yo Sruadt tafiua-05 I7 IO siuaer
THHUA-06 | Ar<er ST e it At & fF w2 i srafer & fiae sgror, ar anfea, a7 =1 f
ITH AL T FETT FIT, S STGT 3Tk LTI 3<h THT AT F HIqC Ta Al #hl STt g, ST STuHer
THHUA-05 AT I SHTTHE THAUA-06 | T AT 3 ATET GTRT 1287 % A7 7797 A7 9
IT IT T ATTASTT T T ST

TOSRTT.- =9 9w &yt & forw, 3o e 3 srefier smeer S e o forw g sferer -

(F) UH WTHAT | STET 54T, IT 11, AT IAT 6 ATAASI o (T Seae &1y 1285 i ST (1)
F G (F) § Sfoatea qrfeq a7 foawor o deer # FFam STaT 8, &mT 73 3 ST Sael ST F¢d &
foro wpfer srferrsy g m; e

(@) UH ATHAT § STgi 4TS, IT AT, AT IIAT o SIS o [olT ATAa &M 1287 %l ITTT (1)
* GT () ATEE (1) § Sfoataa smaer & qag & a7 Srar g, stfafagw 67 ey 79 # Ay aqt=a
FfeeRTLr "

15. I A=ET ®, IO ST eesi-20 & T ux Aeforfa yo=r & sfawearfoa fBrar so,
AT -

“TI SHUHET 3MEs(1-20
[T 22(4) 3]

Hasf §eTT- =U260821000033T7
ESIET EC I ETE L
T 4,
<FIETAT HT ATH>
<FLETAT T qaqr>
SR/ ZAETA: <STTadsru Hear>
FTLI TATAT ATEH HEAT: <TFHTUT HEqT> EGIE ECIE L]

USTHROT TE FA T FAATRT & HCT HT ST

T 9oy U7 [AfEe F1or aqrs Tifeq & 39 § v fr ST TR 3T 3%
H g AT I ML/AT AATS 6 I QA (T T Ha@At a2 o= &3 & 747, ISHado 3 F3 &
forT gy it T2 FwrAaTer Mot weon | A 9T S e

<<TFEE>>
q7

g faeett AT Ua "ar T Afafaas, 2017 (2017 F1 03) & 77 10F % STSHT F Iot o o (o0 qad H&I1
<ugeius gear>fafsr fGa/mAme/aT & g aesti-31 § S R 70 Jifew & 999 | 2
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o AT OISt § AT 9ee 9% S @Td &7 AT fEewor ye=qa & g, safery gsiisor 78 #39 &
forw wrew Y T FwrFATEt F uds g g9 AT S )
T

T faoelt u1er ua 4T < Atafaam, 2017 (2017 F7 03) it 412w 29 T ST-o1=T (2) F G (@) IT @< (1) &
ITFLT F Ieead & forw gey " <uaHiua gty famg/ad & grr sredst-31 °§ 9 fFw
TTeH o §a9 § g Flh AT I ATed ST g ol (T3 7 <F G Afaq (Faft qee w2 a1 § a7 #4-
retfa w2 &1 "arr w7 gy g, saforn g 7 3 % 0wy Y 1€ FEarer 7 vde g 99T
T SITaT 8

ushteor 7 fReae fam/arg/ad & e wmer AT 2|

TEATET
<HFTAFTET FT ATH>
TEATH

srferRTRaT o
IGIE

16. 3 MFAT & I97 STUHST Aesii-31 |, T 6 % 7, Matatea & ofd: s T s,
AT -

“q7
A 107 F Iore & ST [Rees

1. Tg @7 AT ¢ T 99 10% o STFT  FATATE, ATH TS 1007 T2 60 ST & o &1 6 diaw
o GTd T A0 TEIA FEAT AT g, AT IS 0T &1 o0 ST it [ ter & e &=t & e
% GTd T [ATeATT fSawor y=qa q51 AT gl

2. T =m/fEreeaT o guar et 71 ug g4 w7 Atet=as, 2017 (2017 F1 03) S 396 o7
FATT T RFAT F ITTT T IeA = TR HLAT 5, T(E AT & T Tl 6T ST &,
T SATTHT G207 TF TR ST o forT Seqearft g |

3. g o= ea gu o Sues et an/faemar 9T € oY Torea o f{d & forg i gaer 3o
FAT &, TchTe SUTT % &9 7, 7 21% it Farget ®, =6 g=ar it [0 & ot gsfiwor [efaa
[ERIESIGUE]

4, TETHTE, ATTH A & T ST AT Ted 92 §F G A7 [ TeHT {Eawor T&qq w< a7 39 e
& wTte & e T o sfaw srferapTidT Tae arer w2 AfawTT 1 39 Eqd w1, e S wid
FErERTTa 27/farem T AT/Iee = T TTSRTT {3 T 211 SHuedT arare aree 9 et ot =ricn g
et ft T3 & Tk T T T HIS AW AT gEIART AT (AT & | &A1 aTef ATt
F AT | ATAT ST Tk g

5. AT ZIRT A 997 & Hae I ed 92 5% @ w1 ATEA =awr Seqq &3 & 747
TSR T feras J9Te g1 ST

6. FOAT 419 < o A3 o Faq 877 % {1 G 9ea 9 6% @i &1 G Gawor s qa
T # fawe Tgd € a7 Fod aw97 F Fia7 397 e F ° A T8 8 a7 It siiEr 7
T ST |haT 2
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SREN

TZ <GT AT & T (FIH 10F ST F SATATE, ATEH UGSHw0r TaT T S 7 fafer & i =i
& T J9% @I T Eawor Teqa FIAT STUTerd g1 3T 1T TEqd S @Td & (6a<ul it St a6
& I IUered Toawor § 9 981 @1 Rl 2

T faERTta =v/faward o guAr et AT v 4T w2 ataf=a, 2017 (2017 FT 03) 7 396
T T T AT F IS AT So T TSI FLAT §, TTa GATTSIAH & F T qZ1 (a1 STTar
2, AT STTRT Uotisheor T2 for St o forg Seaearft g |
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FINANCE (EXPENDITURE-I) DEPARTMENT
NOTIFICATION
Delhi, the 6th February, 2026
No. 20/2024-State Tax

No. F.3 (40)/Fin.(Exp-1)/2025-26/DS-1/114.—In exercise of the powers conferred by section 164 of the Delhi
Goods and Services Tax Act, 2017 (03 of 2017), the Lieutenant Governor of National Capital Territory of Delhi, on the
recommendations of the Council, hereby makes the following rules further to amend the Delhi Goods and Services Tax
Rules, 2017,namely: —

1. (1) These rules may be called the Delhi Goods and Services Tax (Second Amendment) Rules, 2024.

(2) Save as otherwise provided in these rules, they shall come into force on the date of their publication in the
Official Gazette.

2. In the Delhi Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in rule 36, in sub-
rule (3), after the words “suppression of facts”, the words and figures “under section 74” shall be inserted.
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3.

In the said rules, in rule 46, with effect from 1% day of November, 2024,

(a) after clause (s), the second proviso shall be omitted,

(b) in the third proviso, for the words “Provided also that in the case of”, the words “Provided further that in the
case of” shall be substituted;

4.

In the said rules, after rule 47, the following rule shall be inserted with effect from the 1% day of November,
2024, namely:-

“47A. Time limit for issuing tax invoice in cases where recipient is required to issue invoice.— Notwithstanding
anything contained in rule 47, where an invoice referred to in rule 46 is required to be issued under clause (f) of
sub-section (3) of section 31 by a registered person, who is liable to pay tax under sub-section (3) or sub-section
(4) of section 9, he shall issue the said invoice within a period of thirty days from the date of receipt of the said
supply of goods or services, or both, as the case may be.”.

(a)

(b)
(©)

10.
11.

12.

13.
(a)

(b)

(©)

In the said rules, , in rule 66, in sub-rule (1), after the word, letters and figure “FORM GSTR-7”, the words “,
on or before the tenth day of the month succeeding the calendar month,” shall be inserted with effect from the
1% day of November, 2024.

In the said rules, in rule 86, in sub-rule (4B), in clause (b), the words, brackets and figures “in contravention of
sub-rule (10) of rule 96,” shall be omitted.

In the said rules, in rule 88B, in sub-rule (1), after the word and figures “or section 74”, the words, figures and
letter “or section 74A” shall be inserted with effect from the 1% day of November, 2024.

In the said rules, in rule 88D, in sub-rule (3), after the words and figures “or section 74”, the words, figures
and letter “or section 74A” shall be inserted with effect from the 1% day of November, 2024.

In the said rules, in rule 89,—
in sub-rule (4),—

(1) in clause (B), the words, brackets, figures and letters “other than the input tax credit availed for which
refund is claimed under sub-rules (4A) or (4B) or both” shall be omitted;

(i)  in clause (C), the words, brackets, figures and letters , other than the turnover of supplies in respect
of which refund is claimed under sub- rules (4A) or (4B) or both” shall be omitted;

(i)  inclause (E), for the long line beginning with the word “excluding” and ending with the words “during
the relevant period”, the words “excluding the value of exempt supplies other than zero-rated supplies
during the relevant period” shall be substituted;

sub-rules (4A) and (4B) shall be omitted;

in sub-rule (5), in the Explanation, in clause (a), the words, brackets, figures and letters “ other than the input
tax credit availed for which refund is claimed under sub-rules (4A) or (4B) or both” shall be omitted.

In the said rules, in rule 96, sub-rule (10) shall be omitted.

In the said rules, in rule 96B, in sub-rule (1), for the words and figures “section 73 or 74” the words, figures
and letters “section 73 or section 74 or section 74A” shall be substituted with effect from the 1% day of
November, 2024.

In the said rules, in rule 121, for the words and figures “proceedings under section 73 or, as the case may be,
section 74”, the words, figures and letter “proceedings under section 73 or section 74 or section 74A, as the
case may be,” shall be substituted with effect from 1% day of November, 2024.

In the said rules, in rule 142 with effect from the 1% day of November, 2024,—
in sub-rule (1),—

(1) in clause (a), after the words and figures “or section 74”, the words, figures and letter “or section
74A” shall be inserted;

(i1) in clause (b), after the words and figures “of section 74”, the words, brackets, figures and letter “or
sub-section (3) of section 74A” shall be inserted;

in sub-rule(1A), after the words and figures “of section 74”, the words, brackets, figures and letter “or sub-
section (1) of section 74A” shall be inserted;

in sub-rule (2), for the words, brackets and figures “or, as the case may be, tax, interest and penalty in
accordance with the provisions of subsection (5) of section 74”, the words, brackets, figures and letters “or
clause (i) of sub-section (8) of section 74A, as the case may be, or tax, interest and penalty in accordance with
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the provisions of subsection (5) of section 74 or clause (i) of sub-section (9) of section 74A” shall be
substituted;

(d) in sub-rule (2B), after the words and figures “or section 74”, the words, figures and letter “or section 74A”
shall be inserted;

(e) for sub-rule (3), the following sub-rule shall be substituted, namely: —

“(3) Where the person chargeable with tax makes payment of tax and interest under sub-section (8) of section 73
or under clause (ii) of sub-section (8) of section 74A, as the case may be, or tax, interest and penalty under sub-
section (8) of section 74 or under clause (ii) of sub-section (9) of section 74A, as the case may be, within the period
specified therein, or where the person concerned makes payment of the amount referred to in sub-section (1)
of section 129 within seven days of the notice issued under sub-section (3) of that Section but before the issuance
of order under the said sub-section (3), he shall intimate the proper officer of such payment in FORM GST DRC-
03 and the proper officer shall issue an intimation in FORM GST DRC-05 concluding the proceedings in respect
of the said notice.”;

(f) in sub-rule (4), after the words and figures “of section 74”, the words, brackets, figures and letters “or sub-
section (6) of section 74A” shall be inserted.

(g) in sub-rule (5), after the words and figures “or section 74”, the words, figure and letters “or section 74A” shall
be inserted.

14. In the said rules, after rule 163, the following rule shall be inserted with effect from the 1% day of November,
2024, namely: -

“164. Procedure and conditions for closure of proceedings under section 128A in respect of demands issued under
section 73.— (1) Any person who is eligible for waiver of interest, or penalty, or both in respect of a notice or a
statement mentioned in clause (a) of sub-section (1) of section 128A, may file an application electronically in
FORM GST SPL-01 on the common portal, providing the details of the said notice or the statement, as the case
may be, along with the details of the payments made in FORM GST DRC-03 towards the tax demanded.

(2) Any person who is eligible for waiver of interest, or penalty, or both, in respect of orders mentioned in
clauses (b) and (c) of sub-section (1) of section 128A, may file an application electronically in FORM
GST SPL 02 on the common portal, providing the details of the said order, along with the details of the
payments made towards the tax demanded:

Provided that the payment towards such tax demanded shall be made only by crediting the amount in the electronic
liability register against the debit entry created by the said order:

Provided further that if the payment towards such tax demanded has been made through FORM GST DRC-03,
an application in FORM GST DRC-03A, as prescribed in sub-rule (2B) of rule 142, shall be filed by the said
person for credit of the said amount in the Electronic Liability Register against the debit entry created for the said
demand, before filing the application in FORM GST SPL 02.

3) Where the notice or statement or order mentioned in sub-section (1) of section 128A includes demand of
tax, partially on account of erroneous refund and partially for other reasons, an application under sub-rule
(1) or sub-rule (2) may be filed only after payment of the full amount of tax demanded in the said notice
or statement or order, on or before the date notified under the said sub-section.

4) Where the notice or statement or order mentioned in sub-section (1) of section 128A includes demand of
tax, partially for the period mentioned in the said sub-section and partially for the period other than that
mentioned in the said sub-section, an application under sub-rule (1) or sub-rule (2) may be filed only after
payment of the full amount of tax demanded in the said notice or statement or order, on or before the date
notified under the said sub-section.

(5) The amount payable under sub-rule (1) or sub-rule (2) shall be the amount that remains payable, after
deducting the amount not payable in accordance with sub-section (5) or sub-section (6) of section 16, from
the amount payable in terms of the notice or statement or order under section 73, as the case may be.

(6) Any person who wishes to file an application under sub-rule (1) or sub-rule (2), may do so within a period
of three months from the date notified under sub-section (1) of section 128A:

Provided that where an application in FORM GST SPL-02 is to be filed in cases referred to in the
first proviso to sub-section (1) of section 128A, the time limit for filing the said application shall be six
months from the date of communication of the order of the proper officer redetermining such tax under
section 73.
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(7) The application under sub-rule (1) or sub-rule (2) shall be accompanied by documents evidencing withdrawal
of appeal or writ petition, if any, filed before any Appellate Authority, or Tribunal or Court, as the case may
be, to establish that the applicant is eligible for the waiver of interest or penalty or both, in terms of section
128A:

Provided that where the applicant has filed an application for withdrawal of an appeal or writ petition
filed before the Appellate Authority or Appellate Tribunal or a court, as the case may be, but the order for
withdrawal has not been issued by the concerned authority till the date of filing of the application under sub-
rule (1) or sub-rule (2), the applicant shall upload the copy of such application or document filed for
withdrawal of the said appeal or writ petition along with the application under sub-rule (1) or sub-rule (2),
and shall upload the copy of the order for withdrawal of the said appeal or writ petition on the common
portal, within one month of the issuance of the said order for withdrawal by the concerned authority.

(8) Where the proper officer is of the view that the application made in FORM GST SPL-01 or FORM GST
SPL-02 is liable to be rejected as not being eligible for waiver of interest, or penalty, or both, as per section
128A, he shall issue a notice on the common portal to the applicant in FORM GST SPL-03 within three
months from the date of receipt of the said application and shall also give the applicant an opportunity of being
heard.

(9) On receiving the notice under sub-rule (8), the applicant may file a reply to the said notice on the common
portal in FORM GST SPL-04, within a period of one month from the date of receipt of the said notice.

(10) If the proper officer is satisfied that the applicant is eligible for waiver of interest and penalty as per section
128A, he shall issue an order in FORM GST SPL-05 on the common portal accepting the said application
and concluding the proceedings under section 128A.

(11) In cases where the order in FORM GST SPL-05 is issued by the proper officer under sub-rule (10).—

(a) inrespect of an application filed in FORM GST SPL-01 pertaining to a notice or statement
referred to in clause (a) of sub-section (1) of section 128A, the summary of order in FORM
GST DRC-07 as per sub-rule (5) of rule 142 shall not be required to be issued by the proper
officer, in respect of the said notice or statement;

(b) in respect of an application filed in FORM GST SPL-02 pertaining to an order referred to
in clause (b) or clause (c) of sub-section (1) of section 128A, the liability created in the part
II of Electronic Liability Register, shall be modified accordingly.

(12) If the proper officer is not satisfied with the reply of the applicant, the proper officer shall issue an order in
FORM GST SPL-07 rejecting the said application.

(13) (a) In cases where notice in FORM GST SPL-03 has not been issued, the proper officer shall issue the order
under sub-rule (10) within a period of three months from the date of receipt of the application in FORM
GST SPL-01 or FORM GST SPL-02, as the case may be.

(b) In cases where notice in FORM GST SPL-03 has been issued, the proper officer shall issue the order
in sub-rule (10) or sub-rule (12) within a period of three months from the date of receipt of reply of the
applicant in FORM GST SPL-04, or within a period of four months from the date of issuance of notice in
FORM GST SPL-03 where no reply is received from the applicant.

Explanation.— For the purposes of this sub-rule, in cases referred to in the proviso to sub-rule (7), the time
period from the date of filing of the application under sub-rule (1) or sub-rule (2) till the date of submission
of the order for withdrawal of the appeal or the writ, as the case may be, shall not be included while
calculating the time period under clause (a) or clause (b) of this sub-rule.

(14) If no order is issued by the proper officer within the time limit specified in sub-rule (13), then the application
in FORM GST SPL-01 or FORM GST SPL-02, as the case may be, shall be deemed to be approved and
the proceedings shall be deemed to be concluded.

(15) (a) In cases where no appeal is filed against the order in FORM GST SPL-07 within the time period specified
in sub-section (1) of section 107, the original appeal, if any, filed by the applicant against the order mentioned
in clause (b) or clause (c) of sub-section (1) of section 128A, and withdrawn for filing the application in
FORM GST SPL-02 in accordance with sub-section (3) of section 128A, shall be restored.

(b) In cases where an appeal is filed against the order in FORM GST SPL-07 for rejection of application for
waiver of interest, or penalty, or both, if—

6 the appellate authority has held that the proper officer has wrongly rejected the application for waiver
of interest, or penalty, or both, in FORM GST SPL-07, the said appellate authority shall pass an
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order in FORM GST SPL-06 on the common portal accepting the said application and concluding
the proceedings under section 128A; or

(i1) the appellate authority has held that the proper officer has rightly rejected the application for waiver
of interest, or penalty, or both, in FORM GST SPL-07, the original appeal, if any, filed by the
applicant against the order mentioned in clause (b) or clause (c) of sub-section (1) of section 128A,
and withdrawn for filing the application in FORM GST SPL-02 in accordance with sub-section (3)
of section 128A, shall be restored, subject to condition that the applicant files an undertaking
electronically on the portal in FORM GST SPL-08, within a period of three months from the date
of issuance of the order by the appellate authority in FORM GST APL-04, that he has neither filed
nor intends to file any appeal against the said order of the Appellate Authority.

(16) In cases where the taxpayer is required to pay an additional amount of tax liability as per the second proviso

(17

to sub-section (1) of section 128A, and such additional payment is not made within the time limit specified
in the said proviso, the waiver of interest, or penalty, or both, under the said section as per the order issued
in FORM GST SPL-05 or FORM GST SPL-06, if any, shall become void.

In cases where the taxpayer is required to pay any amount of interest, or penalty, or both, in respect of any
demand pertaining to erroneous refund or on account of demand pertaining to the period other than the
period mentioned in sub-section (1) of section 128A, and the details of such amount have been mentioned
in FORM GST SPL-05 or FORM GST SPL-06, the applicant shall pay the said amount of interest, or
penalty, or both, within a period of three months from the date of issuance of the order in FORM GST SPL-
05 or FORM GST SPL-06, as the case may be, and where the said amount is not paid within the said time
period, the waiver of interest, or penalty, or both, under section 128A as per the order issued in FORM GST
SPL-05 or FORM GST SPL-06, shall become void.

Explanation.— For the purposes of this rule, the proper officer for issuance of order under this rule,—

(a) in cases where the application for waiver of interest, or penalty, or both is made with respect to
a notice or statement mentioned in clause (a) of sub-section (1) of section 128A, shall be the proper
officer for issuance of order as per section 73; and

(b) in cases where the application for waiver of interest, or penalty, or both, is made with respect to
an order mentioned in clause (b) or clause (c) of sub-section (1) of section 128 A, shall be the proper
officer referred to in section 79 of the Act.”.

15. In the said rules, for FORM GST REG-20, the following form shall be substituted, namely: -

“Form GST REG-20
[See rule 22(4)]

Reference No.- ZA260821000033A
Date: DD/MM/YYYY

To

<Taxpayer Name>

<Taxpayer Address>
GSTIN/ UIN: <GSTIN number>

Show Cause Notice No.: <SCN number> Date: DD/MM/YYYY

Order for Dropping the Proceedings for Cancellation of Registration

This has reference to your reply filed vide ARN ---------- dated in response to the show cause notice referred to
above. Upon consideration of your reply and/or submissions made during hearing, the proceedings initiated for
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cancellation of registration stands vacated for the following reasons:

<<text>>
Or

This is in reference to Notice issued in REG-31 vide Reference Number <SCN number> dated DD/MM/YYYY
for contravention of provisions of rule 10A of the Delhi Goods Services Tax Act, 2017 (03 of 2017).

Since you have furnished the valid details of bank account on the common portal in the system, the proceedings
initiated for cancellation of registration are hereby dropped.

Or

This is in reference to Notice issued in REG-31 vide Reference Number <SCN number> dated DD/MM/YYYY,
for contravention of the provisions of clause (b) or clause (c) of sub-section (2) of section 29 of the Delhi Goods
Services Tax Act, 2017 (03 of 2017). Since you have filed all the pending returns which were due on the date of
issue of the aforesaid notice, and have made payment of self-assessed tax, the proceedings initiated for cancellation
of registration are hereby dropped.

Suspension of the registration stands revoked with effect from DD/MM/YYYY
Signature

< Name of the Officer>

Designation
Jurisdiction Place:

Date:”.

16. In the said rules, in FORM GST REG-31, after paragraph 6, the following shall be inserted, namely: -
‘GOR
SUSPENSION DUE TO VIOLATION OF RULE 10A

1. It has been noticed that as per the provisions of rule 10A, requiring you to furnish the details of bank account
within thirty days from the grant of registration, you have not furnished the valid details of bank account within
thirty days from the date of grant of registration.

2. The discrepancies or anomalies prima facie indicate contravention of the provisions of the Delhi Goods and
Services Tax Act, 2017 (03 of 2017) and the rules made thereunder, such that if not explained satisfactorily, shall
make your registration liable to be cancelled.

3. Considering that the above discrepancies or anomalies are grave and pose a serious threat to interest of revenue,
as an immediate measure, your registration stands suspended, with effect from the date of this communication, in
terms of rule 21A.

4. Accordingly, you are requested to furnish the valid details of bank account on the common portal or submit a
reply to the jurisdictional tax officer within thirty days from the receipt of this notice, providing explanation to the
above stated discrepancy or anomaly or contravention. Any possible misuse of your credentials on GST common
portal, by any person, in any manner, may also be specifically brought to the notice of jurisdictional officer.

5. The suspension of registration shall be lifted after you furnish the valid details of bank account on the common
portal within stipulated time.

6. You may please note that your registration may be cancelled in case you fail to furnish the valid details of
bank account on the common portal within stipulated time or fail to furnish a reply within the stipulated time.

OR

1. It has been noticed that as per the provisions of rule 10A, requiring you to furnish the details of bank account
within thirty days from the grant of registration. The information regarding bank account details furnished by you
are not matching with the details available with bank.
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2. These discrepancies or anomalies prima facie indicate contravention of the provisions of the Delhi Goods and
Services Tax Act, 2017(03 of 2017) and the rules made thereunder, such that if not explained satisfactorily, shall
make your registration liable to be cancelled.

3. Considering that the above discrepancies or anomalies are grave and pose a serious threat to interest of revenue,
as an immediate measure, your registration stands suspended, with effect from the date of this communication, in
terms of rule 21A.

4. Accordingly, you are requested to furnish the valid details of bank account on the common portal or submit a
reply to the jurisdictional tax officer within thirty days from the receipt of this notice, providing explanation to the
above stated discrepancy or anomaly or contravention. Any possible misuse of your credentials on GST common
portal, by any person, in any manner, may also be specifically brought to the notice of jurisdictional officer.

5. The suspension of registration shall be lifted after you furnish the valid details of bank account on the common
portal within stipulated time.

6. You may please note that your registration may be cancelled in case you fail to furnish the valid details of
bank account on the common portal within stipulated time or fail to furnish a reply within the stipulated time.

OR
SUSPENSION DUE TO VIOLATION OF RULE 21

1. It has been noticed that as per the provisions of clause (h) or clause (i) of rule 21, requiring you to file return
under sub-section (1) of section 39, have not furnished for a continuous period of six months or for a continuous
period of two quarters.

2. These discrepancies or anomalies prima facie indicate contravention of the provisions of the Delhi Goods and
Services Tax Act, 2017(03 of 2017) and the rules made thereunder, such that if not explained satisfactorily, shall
make your registration liable to be cancelled.

3. Considering that the above discrepancies or anomalies are grave and pose a serious threat to interest of revenue,
as an immediate measure, your registration stands suspended, with effect from the date of this communication, in
terms of sub-rule (2A) of rule 21A.

4. Accordingly, you are requested to file return under sub-section (1) of section 39 on the common portal or
submit a reply to the jurisdictional tax officer within thirty days from the receipt of this notice, providing
explanation to the above stated discrepancy or anomaly or contravention. Any possible misuse of your credentials
on GST common portal, by any person, in any manner, may also be specifically brought to the notice of
jurisdictional officer.

5. The suspension of registration shall be lifted after you file the returns under sub-section (1) of section 39 on
the common portal.

6. You may please note that your registration may be cancelled in case you fail to file returns under sub-section
(1) of section 39 on the common portal within stipulated date or fail to furnish a reply within the stipulated time.”

17.1n the said rules, in FORM GSTR-9, in the table, in Pt. III, in serial number 8, for serial number A and the
entries relating thereto, the following serial number and entries shall be substituted, namely: -

“A ITC as per GSTR-2B <Auto> <Auto> <Auto> <Auto>".
(table 3 thereof)

18.1n the said rules, in FORM GST APL-01, with effect from the 1% day of November, 2024.—
(a) in entry number 15,—

6)] in clause (a), in the Table, in the first column relating to “Particulars”, in item (b) relating to
“pre-deposit”, for the brackets, letters, words and figures “(b) Pre- deposit (10% of disputed
tax /cess but not exceeding Rs. 25 crore each in respect of CGST, SGST or cess or not
exceeding Rs.50 crore in respect of IGST and Rs. 25 crore in respect of cess)”, the brackets,
letters, words, and figures “(b) Pre- deposit (10% of disputed tax /cess but not exceeding Rs.
20 crore each in respect of CGST, SGST, cess, and not exceeding Rs. 40 crore in respect of
IGST)” shall be substituted;

(i1) in clause (b), in the opening portion, for the brackets, words, figures and letters  (pre-deposit
10% of disputed tax and cess but not exceeding Rs. 25 crore each in respect of CGST, SGST
or cess or not exceeding Rs.50 crore in respect of IGST and Rs. 25 crore in respect of cess)”,
the brackets, words, figures and letters “(pre- deposit 10% of disputed tax and cess but not
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exceeding Rs. 20 crore each in respect of CGST, SGST, cess, and not exceeding Rs. 40 crore
in respect of IGST)” shall be substituted.

19.1n the said rules, in FORM GST APL-05, with effect from the 1% day of November, 2024,—
(a) in entry number 14,—

1) in clause (a), in the Table, in the first column relating to “Particulars”, in item (b) relating to
“pre-deposit”, for the brackets, letter, words and figures “(b) Pre- deposit (20% of disputed
tax /cess but not exceeding Rs. 50 crore each in respect of CGST, SGST or cess or not
exceeding Rs.100 crore in respect of IGST and Rs. 50 crore in respect of cess)”, the brackets,
letters, words and figures “(b) Pre- deposit (10% of disputed tax /cess but not exceeding Rs.
20 crore each in respect of CGST, SGST, cess, and not exceeding Rs. 40 crore in respect of
IGST)” shall be substituted;

(i1) in clause (b), for the opening portion, the following shall be substituted, namely: -

“(b) Details of payment of admitted amount and pre-deposit of 10% of the disputed tax and cess but not exceeding
Rs. 20 crore each in respect of CGST, SGST, cess and not exceeding Rs. 40 crore in respect of IGST.”.

20.1In the said rules, in FORM GST INS-01, in paragraph (C), for the words and figures “section 179, 181, 191
and 418 of the Indian Penal Code”, the words, figures and brackets “section 214, 216, 227 and sub-section (3) of
section 318 of the Bharatiya Nyaya Sanhita, 2023 (45 of 2023)” shall be substituted.

21. In the said rules, in FORM GST DRC-01A, with effect from the 1% day of November, 2024, —

(a) in the heading, after the figures and brackets “73(5)/74(5)”, the figures, letters, and brackets “/74A (8)/ 74A
(9)” shall be inserted;

(b) inPART A, —

(1) in the subject, after the words, figures and brackets “section 73(5)/section 74(5)”, the figures, letters
and brackets “/74A (8)/ 74A(9)” shall be inserted;

(i) in the first paragraph, after the words, figures and brackets “under section 73(5) / 74(5)”, the figures,
letters and brackets “/74A (8)/ 74A(9)” shall be inserted;

(iii)  after the fourth paragraph, the following shall be inserted, namely: —

“OR

You are hereby advised to pay the amount of tax as ascertained above along with the amount
of applicable interest in full by ....... , failing which Show Cause Notice will be issued under
sub-section (1) of section 74A read with clause (i) of sub-section (5) of the said section.

OR

You are hereby advised to pay the amount of tax as ascertained above along with the amount
of applicable interest and penalty in full by ....... , failing which Show Cause Notice will be
issued under sub-section (1) of Section 74A read with clause (ii) of sub-section (5) of the
said section.”

(c) in PART B, in the first paragraph, after the words, figures and brackets “under section 73(5) / 74(5)”, the
figures, letters and brackets “/74A (8)/ 74A (9)” shall be inserted.

22.1In the said rules, after FORM SBY-06, the following forms shall be inserted with effect from the 1% day of
November, 2024, namely: -



DELHI GAZETTE : EXTRAORDINARY PART IV]

113

‘FORM GST SPL - 01
[See rule 164(1)]
Application for waiver of interest or penalty or both under section 128A

in respect of a notice or a statement mentioned in clause (a) of sub-section (1) of the said section

Reference No.

Date:

Table 1

S. Particulars

1 a GSTIN/Temporary ID/UIN

Legal Name of the Business (As mentioned
in PAN No.)

c Mobile Number

d Email Address

e Address

f Jurisdiction

Table 2

2 S. Details of the notice

1 Notice / Statement No

2 Date of issuance of notice/ statement

3 Section under which notice/ statement is Drop down
issued

4 Whether any writ petition is filed against Drop down
the notice/ statement before High Court/
Supreme Court

5 If Yes in ‘4’, Drop down

whether the order for withdrawal of writ
petition is issued?

6 Whether notice/ statement involves Drop down
demand of erroneous refunds
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Table 3
Financial Out of amount mentioned in (A), demand pertaining only to
Year ITC which has been denied solely on account of
Amount demanded in notice/ statement (A) contravention of section 16(4) and 'nf)t on any other
grounds, and which has now become eligible as per section
16(5) or section 16(6), if any.
(B)
Total
Tax Total Tax including
IGST | CGST | SGST | CESS | . . Interest | Penalty | IGST | CGST | SGST | CESS
including Cess
Cess
TOTAL
(Amount in Rs.)
Table 4
4
Amount paid through DRC -03
Total Tax includin,
Payment Reference No. IGST CGST SGST CESS Cess J
1 2 3 4 5 6
<Auto> <Auto> <Auto> <Auto> <Auto>
<Auto> <Auto> <Auto> <Auto> <Auto>
TOTAL <Auto> <Auto> <Auto> <Auto> <Auto>
Table 5

5 | Declaration:

OR

1. Tundertake that, I have not filed any writ petition against the said notice/ statement.

Iundertake that though I had filed a writ petition against the said notice/ statement, I have withdrawn
the said writ petition or filed an application for withdrawal of the same and have attached the copy of withdrawal
order or the application filed for withdrawal, with this application.

2. Further, I understand and agree that no appeal shall be filed against the order concluding demand
proceedings, issued under section 128A, in any forum in the future.

3. I declare that all information provided by me is accurate and truthful. I understand that any incorrect
declaration or suppression of facts will render this application void and may lead to recovery proceedings for the
outstanding dues along with applicable interest and penalties.

Table 6

Verification:

I (name of the authorised signatory), hereby declare that the information provided above is
true and correct to the best of my knowledge and belief. I understand that any incorrect declaration or suppression
of facts will render my application void and all benefits under Section 128 A will be withdrawn.
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Table 7
7 | Upload required documents

Self-certified copy of notice/ statement

Proof of payment made through FORM GST DRC

03

Proof of withdrawal of writ petition or application

filed for withdrawal of writ petition (if the order

for withdrawal has not been issued) (where

applicable)

Any other document (please specify)
Signature of authorised signatory
Name/Designation
Email address
Mobile No.

Instructions:

1. In entries 1 to 6 of Table 2, the details of the notice/ statement against which the application under section
128A is filed needs to be filled in by the applicant.

2. In case the notice/ statement is available on the common portal, Application Reference Nnumber of the same
needs to be filled. If the same is not available on the portal, the reference number of the manually issued notice/
statement needs to be filled.

3. In entry 3 of Table 2, the applicant has to choose the option ‘section 73’ from the dropdown, if the notice/
statement is issued under section 73 at the first instance, and the option ‘section 74 read with Section 75(2)’ in
case the notice was initially issued under section 74 and was later deemed to be issued under section 73, based
on the order of the Appellate Authority/ Appellate Tribunal or Court as per section 75(2).

4. InTable 3A, columns 2 to 8 will be auto filled, in case the notice/ statement is available on the common portal.
If the same is not available on the portal, the details of the same are to be manually filled by the applicant.

5. While calculating the amount deductible on account of not being payable in accordance with sub-section (5)
or sub-section (6) of section 16, from the amount payable in terms of the notice or statement or order under
section 73, as the case may be, applicant is required to ensure that such amount is deducted only where Input
Tax Credit has been denied solely on account of contravention of section 16(4) and not on any other grounds.

FORM GST SPL -02
|See rule 164(2)]
Application for waiver of interest or penalty or both under section 128A, in respect of an order mentioned in clause
(b) or clause (c) of sub-section (1) of the said section
Reference No.
Table 1
S. Particulars Remarks
No.
1 a GSTIN/Temporary ID/UIN
b Legal Name of the Business (As mentioned in PAN | <Auto>
No.)
Mobile Number <Auto>
d Email Address <Auto>
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e Address <Auto>
f Jurisdiction <Auto>
Table 2
2. S.No. Details of the demand order
1 Demand Order No
2 Date of issuance of order
3 Section under which order is issued Drop down
4 Whether any appeal or writ petition is filed against | Drop down
order before the Appellate Authority/ Appellate
Tribunal/ High Court/ Supreme Court
5 If Yes in ‘4’, Drop down
whether the order for withdrawal of appeal or writ
petition is issued ?
6 Whether demand order involves demand of | Drop down
erroneous refunds
Table 3
3 Out of the amount mentioned in (A), demand
pertaining only to ITC which has been denied
solely on account of contravention of section 16(4)
Amount demanded in the order (A) and not on any other grounds, and which has now
Financial become eligible as per section 16(5) or section
Year 16(6)
®B)
Total Tax Total Tax
IGST | CGST | SGST | CESS | including | Interest | Penalty | IGST | CGST | SGST | CESS | including
Cess Cess
1 2 3 4 5 6 7 8 9 10 11 12 13
TOTAL
Table 4

4 | Amount paid through payment Facility against demand order mentioned in Table 3 [including those paid through

FORM GST DRC-03 and later adjusted through filing an application in FORM GST DRC - 03A]

Credit entry Reference number | Reference number Total Tax
of FORM GST | of FORM GST . .

Reference DRC-03  (where | DRC-03A (where IGST CGST | SGST CESS including

No. . - Cess

applicable) applicable)

1 2 3 4 5 6 7 8
<Auto> | <Auto> | <Auto> | <Auto> | <Auto>
<Auto> | <Auto> | <Auto> | <Auto> | <Auto>

Total <Auto> | <Auto> | <Auto> | <Auto> | <Auto>

Table 5
Declaration:
1. Tundertake that, I have not filed any appeal or writ petition against the said order.
OR

I undertake that though I had filed an appeal / writ petition against the said order, I have withdrawn
the said appeal/ writ petition (or) I have filed an application for withdrawal of the same and have attached
the copy of withdrawal order or the application filed for withdrawal, with this application.

2. Further, I understand and agree that no appeal shall be filed against the order concluding demand
proceedings, issued under section 128A in any forum in the future.
3. I also undertake that on issue of an order concluding demand proceedings issued under section 128A,

no writ shall be filed against the order mentioned in Table 2 of this form.

4. If an application is filed/ has been filed by the department against the order mentioned in Table 2 or
if any proceedings are initiated under sub-section (1) of section 108 against the said order, and the Appellate
Authority or the Appellate Tribunal or the court or the Revisional Authority, as the case may be, issues an
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order enhancing my tax liability, I undertake to pay the additional amount of tax payable within three months
from the date of the said order of the Appellate Authority or the Appellate Tribunal or the court or the
Revisional Authority, as the case may be, as per second proviso to sub-section (1) of section 128A.

5. I declare that all information provided by me is accurate and truthful. I understand that any incorrect
declaration or suppression of facts will render this application void and lead to recovery proceedings for the
outstanding dues along with applicable interest and penalties.

Table 6

Verification:

I (name of the authorised signatory), hereby declare that the information provided above is
true and correct to the best of my knowledge and belief. I understand that any incorrect declaration or suppression
of facts will render this application void and the benefits provided under section 128 A will not be valid.

Table 7

Upload required documents

Self-certified copy of the order

Proof of withdrawal of appeal /
writ petition or application filed
for withdrawal of appeal/ writ
petition (if the order for
withdrawal has not been issued)
(where applicable)

Proof of payment made towards
demand / paid through FORM
GST DRC-03 and adjusted
through FORM GST DRC-03A.

Any other document (please

specify)
Signature of authorized signatory
Name/Designation..............
Email address...................
Mobile No...................
Instructions:

In columns 1 to 6 of Table 2, the details of the order against which the application under section 128A is filed
needs to be filled in by the applicant.

In case the order is available on the common portal, ARN number of the same needs to be filled. If the same is
not available on the portal, the order number of the manually issued order needs to be filled.

In Table 3, columns 2 to 8 will be auto filled, in case the order is available on the common portal. If the same
is not available on the portal, the details of the same are to be manually filled in by the applicant.

Similarly, the reference number of the credit entry (made in ELR- Part IT) needs to be filled in column 1 of Table
4. In case the payment intended to be made towards the said demand order was originally paid through FORM
GST DRC-03, and later adjusted through filing an application in FORM GST DRC - 03 A, the reference numbers
of the same are to be filled in columns 2 and 3, and the rest of the columns will be auto-filled.

While calculating the amount deductible on account of not being payable in accordance with sub-section (5) or
sub-section (6) of section 16, from the amount payable in terms of the notice or statement or order under section
73, as the case may be, applicant is required to ensure that such amount is deducted only where ITC has been
denied solely on account of contravention of section 16(4) and not on any other grounds.
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FORM GST SPL -03
Notice in response to an application filed under Section 1284
[See rule 164(8)]
Date:
Reference No.:
To
GSTIN of applicant .............ccoeviveinininn.n.
Legal Name of applicant ..................c.c.......
Address of applicant ..................oooii.

Reference No. of FORM GST SPL -01 or FORM GST SPL -02 ............ dated ...............

Subject: Notice in response to application filed under section 128A-regarding

1. Whereas, you have submitted an application under section 128A, declaring your outstanding dues and seeking
waiver of interest and penalty in the FORM GST SPL-01/ FORM GST SPL-02 bearing reference
NO...ovvininene. dated .............

2. Upon verification of your application and the details provided therein, your application is liable to be rejected for
the following reasons:

- [Reason 1]
- [Reason 2]
OR/ AND
In this regard, it appears that the amount of tax is short paid by you as given below:
Out of amount mentioned in
(A), demand pertaining only to
Demand paid through FORM [ITC which has been denied
GST DRC 03 (in case of [solely on  account of

Demand details (A) notice/  statement) or by [contravention of section 16(4) |Demand Short Paid

crediting electronic liability [and not on any other grounds,

register in case of orders and which has now become
eligible as per section 16(5) or
section 16(6), if any.

NOt . Total Total Total Total

ice | Finan Tax Tax Tax Tax

id/  |cial IG |CG |[SG |CE incl IG |CG |SG |CE incl IG |CG |SG |CE incl IG |CG |[SG |CE incl

Ord |Perio |ST |ST [ST |[ss [ [ST [sT ST [ss [Mo [ST [ST |ST [sS |Gc™ |ST [ST [ST |[ss |

. ding ding ding ding
erid |d
Cess Cess Cess Cess
No.
1 2 3 4 5 6 7 8 9 10 |11 12 13 (14 15 16 (17 18 (19 |20 |21 |22
Drop
down
Drop
down

3. You are hereby required to show cause, along with necessary documents in FORM GST SPL-04, to support your
claim, as to why your application no........... dated ........ should not be rejected.

4. Youare also granted an opportunity for a personal hearing on [date and time] at [venue]. You may appear in person

or through an authorized representative to present your case.
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[Signature]
[Name of the Tax Officer]
[Designation]
[Jurisdiction]
[Address]
Upload Attachment
FORM GST SPL-04
[See rule 164(9)]
Reply to notice issued under rule 164(8)
Date:
Reference No:
To
Proper Officer ..........cooevviiviiiiinnnn.n.
Jurisdiction ...,
Legal Name of the applicant....................ccoeeeenn.n.
Address of applicant ....................cevnnen.
Reference No of FORM GST SPL-03: ....... Dated .....
Subject: Reply to the notice issued in respect of application filed under section 128A.
Sir/Madam,
This is in reference to the notice issued in FORM GST SPL-03 vide no ............... dated ............. from your
office.

The reply is as under:

Enclosures:

The following documents in respect of payment proof or additional submissions are enclosed for your reference:
e Document 1: [Taxpayer's Document 1]
e Document 2: [Taxpayer's Document 2]

e Document 3: [Taxpayer's Document 3]
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Verification:
I hereby solemnly affirm and declare that the information given hereinabove are true and

correct to the best of my knowledge and belief and nothing has been concealed therefrom.

[Signature of Authorised Signatory]
[Name of the of authorised signatory]

[Designation/Status]
[Date]
FORM GST SPL -05
[See rule 164 (10)]
Order for conclusion of proceedings as per section 128A
Reference No. ......
Date:
To,
GSTIN of applicant .............ccoeviviinininn.n.
Legal Name of applicant .................ccoevvvinnnn.n.
Address of applicant ...................cooinin.
Reference No. of FORM GST SPL-01/ FORM GST SPL-02 ................. dated ...............
Subject: Order for approval of application submitted under Section 128A
This has reference to your application with reference no. ...... dated ..... furnishing details/ information and
documents in support of your request for availing the benefit of waiver of interest or penalty or both under section
128A.
OR

This has reference to your application with reference no. ...... dated ....., and your reply in FORM GST SPL-04
with reference no. ...... dated ...... furnishing details/ information/ submission and documents in support of your

request for availing the benefit of waiver of interest or penalty or both under section 128A .

2.
or penalty or both under section 128A, is allowed as under:

Demand Notice/ Demand Order Details:
a. Order No/ Notice No.:
b. Date of order/ Notice:

Upon verification of the details provided in your application and the reply, where applicable, waiver of interest
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Out of
the
amount
mention
ed in
(A),
demand
pertainin
g only to
ITC
which
has been ..
denied Remaining
solely amount of
on interest and
account Amount of penalty, .
of interest and payable, if
Amount demanded in the notice/ statement/ contrave Amount already paid towards the said notice/ enalty any, by the
order against which application under section . statement / order pen applicant (in
128A was filed (A) ntion of waived  as | e
section per section referred  to
Finan 16(4) 128A .
cial and not in * sub-rule
Year on any (3) and sub-
other rule (4) of
grounds rule 164)
and
which
has now
become
eligible
as  per
section
16(5) or
section
16(6)
Plac Plac
e of e of
Sup :I‘ax Tax Sup :I‘ax
ply Act 1l3clu Inter | Pena | Fe | Oth includin | ply Ac u}clu Inter |Pena |Fe |Oth |Inter | Pena |Inter | Pena
(Po ding est Ity e |ers g cess (PoS t ding est Ity e |ers |est Ity est Ity
cess cess
S) )
1 2 3 4 5 6 7 |8 9 10 11 12 13 14 15 |16 17 18 19 20
CG CG
ST ST
SG SG
ST ST
1GS 1GS
T T
Ces Ces
s s
TOTAL TOTAL
CG CG
ST ST
SG SG
ST ST
1GS 1GS
T T
Ces Ces
s s
TOTAL TOTAL
[Signature]
[Name of the Tax Officer]
[Designation]
[Jurisdiction]
[Address]
Notes -

Any incorrect declaration or suppression of facts will render this approval void and may lead to recovery

proceedings for the outstanding dues along with applicable interest and penalties.
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FORM GST SPL -06
[See Rule 164 (15)(b)(i)]
Order for conclusion of proceedings as per section 128A

Reference No. ......

Date:
To,
GSTIN of applicant .............ccoeiveininnnn.n.
Legal Name of applicant ..................ocooiiiien.n.
Address of applicant ..................ocooiinn.

Name of the authorised representative -

Reference No. of FORM GST SPL-07 .................. dated .............
Reference No. of FORM GST APL-01 .................. dated .............

Subject: Order for approval of application submitted under section 128A

This has reference to your appeal with reference no. ...... dated ..... furnishing details/ information/ prayer and
documents in support of your request for availing the benefit of waiver of interest or penalty or both under
section 128A.

2. Upon verification of the details provided in your application and the reply, where applicable, waiver of interest

3.

or penalty or both under section 128A, is allowed as under:

Demand Notice/ Demand Order Details:
a. Order No/ Notice No.:
b. Date of order/ Notice:

Finan
cial
Year

Amount demanded in the notice/ statement/
order against which application under section statement / order
128A was filed (A)

Out of
the
amount
mention
ed in
(A),
demand
pertainin
g only to
ITC
which
has been
denied Amount
solely on Amount already paid towards the said notice/ interest and
account penalty

of waived as
contrave per section
ntion of 128A
section
16(4)
and not
on any
other
grounds,
and
which
has now
become
eligible
as _ per

Remaining
amount of
interest and
penalty,
of payable, if
any, by the
applicant (in
cases
referred to
in sub-rule
(3) and sub-
rule (4) of
rule 164)
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section
16(5) or
section
16(6)
Plac Plac Inter |Pena |Inter |Pena
e of e of est Ity est Ity
Tax Tax
Sup includ |Inter |Pena |Fe |[Oth Tax . Sup includ |Inter |Pena |Fe |Oth
ply —Act in; est 1 e |ers includin | ply Act in; est It e |ers
(PoS 8 ty g cess (PoS 8 y
) cess ) cess
2 3 4 5 6 7 |8 9 10 11 12 13 14 15 |16 17 18 19 20
CG CG
ST ST
SG SG
ST ST
IGS IGS
T T
Ces Ces
s s
TOTAL TOTAL
CG CG
ST ST
SG SG
ST ST
IGS IGS
T T
Ces Ces
s s
TOTAL TOTAL
[Signature]
[Name of the Appellate Authority]
[Designation]
[Jurisdiction]
Notes -

Any incorrect declaration or suppression of facts will render this approval void and may lead to recovery
proceedings for the outstanding dues along with applicable interest and penalties.

FORM GST SPL -07
[See rule 164(12)]
Order for Rejection of Application submitted under section 128A
Reference No. ........
Date:
To,
GSTIN of applicant .............ccoevvvviiniinnnnn..
Legal Name of applicant .................ccooeviiinnnn.
Address of applicant .................ccoveenne.
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Reference is invited to:

Particulars Reference No. Dated
Application in FORM GST SPL -01/ FORM GST SPL-02
Show Cause Notice in FORM GST SPL -03:
Reply to the Show Cause Notice in FORM GST SPL -04:
Subject: Order for Rejection of Application submitted under section 128A
This has reference to your application with reference no. ...... dated ..... furnishing details/ information and

documents in support of your request for availing the benefit of waiver of interest and penalty under section 128A.
The notice referred to above was issued to you to explain the reasons as to why the said application should not be
rejected, for which you had furnished reply dated ...... / no reply was furnished by you.

2. Introduction:

3. Submissions, if any:

4. Conclusion:

Based on the verification your application with reference no. ........ dated ...... filed under section 128A, is hereby

rejected.

5. Summary of rejection:

Order id/ SCN id

Reason for rejection

<Drop Down>
Options in <Drop Down>

Full payment not made

Payment made after the date notified in Section 128A4.

1.
2.
3. Notice/ Order pertaining to sections other than section 73.
4.

Appeal/ writ petition filed before Appellate Authority/ Appellate Tribunal/

High Court/ Supreme Court not withdrawn

5. Others, please specify.

[Signature]
[Name of the Tax Officer] .........

[Designation]..........
[Office Name] ...........

[Contact Information]
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FORM GST SPL -08

[See rule 164(15)(b)(ii)]
Undertaking submitted under rule 164(15)(b)(ii)

Date:
Reference No:

1. Legal Name of the applicant.......................ooeeit.

2. Address of applicant ...................oeoennnnl.

3. GSTIN of the applicant:

4. Reference No of FORM GST SPL-02: ....... dated .....

5. Reference No of FORM GST SPL-07: ....... dated .....

6. Reference No of FORM GST APL-04 passed with reference to FORM GST SPL-07 specified at serial number
5 above: ....... dated .....

7. Reference number of appeal filed originally but subsequently withdrawn ...... dated .......

Subject: Undertaking submitted in respect of Rule 164(15)(b)(ii).
Sir/Madam,

I hereby undertake not to file an appeal against the order of the appellate authority bearing reference
number ...... dated ...., as specified at serial number 6 above, and accordingly I pray for restoration of my appeal
filed vide reference number ...... dated .... as specified at serial number 7 above.

| hereby solemnly affirm and declare that the information given hereinabove are
true and correct to the best of my knowledge and belief and nothing has been concealed therefrom.

By Order and in the Name of the Lt. Governor
of the National Capital Territory of Delhi,

MANGE]J SINGH, Dy. Secretary (Fin.)

Note: The principal rules were published in the Gazette of Delhi, Extraordinary, Part IV, Section 3, Sub- section
(i), vide number F.3 (10)/Fin.(Rev-1)/2017-18/DS-1/342 dated 22" June, 2017 and were last amended vide
notification No. 12/2024 — State Tax, published in the Gazette of Delhi, Extraordinary, Part IV, Section 3,
Sub- section (i), vide number F.3 (31 )/Fin.(Exp-1)/2025-26/DS-1/966, dated 30-09-2025.
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